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An Act to provide for the dissolution ang
certavn district schgol boards.

,rnstit,ution of
WHEREAS under the award of

pParts of the districts of Jalpaiguri, Malda, Nadia and
Dinajpur have been excluded from the Provinee of West

engal ; ST

’ )

AND WHERFAS the new districts of - Navadwiy, West

Dinajpur, Malda and Jalpaiguri have beén “constituted com-

prising respectively the parts of the former ‘distrects of

Nadia, Dinajpur, Malda and .Jalpaiguri which have been
included within West Bengal under the said award ; :

provide for the dissolution
of certain district school boards ;

AND WHEREAS it is expedient to
and constitition
At s h;reby enacted as follows:—

1. (1) This Act may be called the West Bengal District
School Boards Act, 1947. .

@) It -shall come 1into force on
West Bengal District School Boards
to operate.

the date on which the
Ordinance, 1947, ceases

2. In this Act, the_ expression “Boundary Comamission’’

. means jthe Boundary ©omniission referred to in the Indian

Independ'el}ce Act, 1947,

3. Notwithstanding anything contained in the Bengal
(Rural) Primary Eduecation Act, 1930, or in any other law
for the time being .in force, on and from the date on which
the award of the Boundary Commission came into force the

dissolved and every member’ of each
such board shall be deemed toghave ceased to hold office- as
such member in so far as such $oards bad authority over any
area included within West Bengal under the said award.

4, (:Z') Notwithstanding anything contained in the Bengal
(Rural) Primary Education Act, 1930, or in ‘any other law
for the time being in force, the Provincial Government may,
by notification 1in the Official -Gazette, constitute district
school boards of the districts of :Navadwip,/ West Dinajpur,

nner and consisting of such
number of members as it may determine in this behalf.
*(2) The district school boards constituted under sub-
section (/) shall be deemed to have been constituted on and
from the date on which the award of the Boundary (Qom-
mission came into force.
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9 The West Bengal Dastrict 'Sohooi Boar’ds\ Act, 1947.
' e West gengal Act IV of 1947.1

(Sections 5-1.)

-

Term of 5. The Provineial Goverﬁment may, By, notiﬁcation‘in . X
OfﬁcebOf the Official Gdzette, 5% the term of office of members of © e . fe.
memberss  Jistrict school boards constisuted under, section 4 for suc e :

peried a8 the Provincial Government may. think proper. S
’ ‘ o . SRy CE

Sovings. . . 0" Any regulations made OF directions jssued OF anything
done or any action taken OF any suit instituted or any pro- - b
ceedings commenc'ed by or against the district schrool boards
dissolved under section 3 in relation to the areas comPprise b
in the istricts of A;Navadmm% West Dinajpuls Malda and. o
Jalpaigurl before fhe publica ion of the potification consti- N &

sub-section (1) of section 4 shall be deemed tO have beed
made, jssued, done, taken, instituted or commenced, a8 the
case may be, by or against the tespective district schoo
boards as SO constituted as if such boards had been constituts
ed and were in existence at the time when such regulations:
were made, directions issued, thing done, action aken, suit -
instituted or proceed'mgs commenced.

Continu- 7. Any notification jssued or apything done OF 8Dy actipn

‘*“tc? of _taken in oxercise off any poswer conterred by the West Beng2 :
‘:’,}gﬁgz District School Boards Ordinadce, 1947, shall, on the said West Bens
ander Ordinance, ceasing 10 be 1n operation, be deemed 1o have rd'fﬂ N
West been issued, done or taken in exercise of the puwers confe1‘red> of 1947-
Bengal by this Act as if this Act had commenced 0D the 6th day of

%f&in:fn“e November, 1947.

1947.
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